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M ftrti I m ir t  t i  VMfb «< A n ob  aad 
M niw hijir In U N .

5358. SHRI D. B. CHANDRA 
GOWDA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

<a) whether Jtuiia raised voice and ex-
tended superanuation for the liberation 
struggle oI the people of Angola, Mozam-
bique and other territories against the pre-
sence of the Colonial Government of Por-
tugal; and

(b) if so, the reaction of U.N. thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH). (a) 
Yes, Sir. The Government of India has 
consistently opposed the colonial policies 
of Portugal and has extended full sapport 
to the people of these territories in their 
legitimate struggle for freedom and inde-
pendence. The Indian representatives have 
reiterated this position in the course of 
discussions in the U.N. General Assembly 
and Security Council this year also.

India continues to play a leading role in 
bringing to bear pressure on Portugal in 
every possible way at the United Nations. 
India is also in close touch with African 
countries on this question.

(b) The United Nations has many a 
time condemned the refusal of the Govern-
ment of Portugal to grant self-determina-
tion in its colonial territories. Recently the 
United Nations General Assembly adopt-
ed a Resolution which once again con- 
demcned the persistent refusal of tho 
Government of Portugal to implement ear- 
lic" UN Resolution ca ling for its withdra-
wal from its colonies and demanded the 
immediate cessation by Potugal of its colo-
nial wars nad all acts of oppression against 
the people of Angola, Mozambique etc. 
The Resolution also appealed to all Gov-
ernments and other organizations to render 
MS moral and material assistance necessary 
tor the people of the Portuguese colonies 
to continue their struggle for the achieve-
ment of their inalienable right to self-de-
termination and independence.
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Survey, by G&I. far iron eve deposte .fta 
Calicut district region

5359. SHRI C. K. CHANDRAPPAN: 
Will the Minister of STEEL AND MINES 
be pleased to state:

(a) whether the Geological Survey of 
India has conducted a survey in “iPoupara” 
near ‘Peru Vayal’ in Calicut district to 
find out whether the iron ore deposits vare 
tneie;

(b) if so, the results of the investigation 
held; and

(c) the main features thereof?

THE MINISTER OF SI ATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) (a) No, 
Sir.

(b) and (c). Do not arise.

Accidents in Factories

5360. SHRI C. K. CHANDRAPPAN: 

SHRI JYOT1RMOY BOSU:

Will the Minister of LABOUR AND 
REHABILITATION he pleased; t* stfttw

(a) the total number of accidents in 
lactones, State-wise, m 1971 and 1972; 
and

(b) the namts of the Stale which tops 
the list and the reasons therefor?

THE MINISTER OF LABOUR AND 
RFHABIJ 1TATION (SHRI R K KHA- 
DIIKAR); (a) and (b) The requisite in-
formation is being collected and will be 
laid on the Table of the Sabha in due 
course.

Construction of Accommodation for Civi-
lian Defence Employees of Delhi Canton* 

ment and Shakurbqsti

5361. SHRI S M. BANERJEE: Will
the Minister of DEFENCE be pleased to 
s&te:

(a) whether his Ministry undertook the 
responsibility to construct accommodation 
for the Civilian Defence employees of 
Delhi Cantonment and Sh'akurbasti and
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inspite of<*epeated representations ^o pro-
gress has so far beetf made it» this respect 
and the employees are still without any 
Accommodation;

(b) if so. how many quarters have been 
built by his Ministry for the civilian em-
ployees during the last 15 years and a de-
tailed statement of the same may be placed 
on tbs table of the House; md

(c) what steps have taken to remove the 
discrimination between the Civilian De-
fence employees and other Central Gov-
ernment employees’ of Delhi in the matter 
of allotment of accommodation from Estate 
Office?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) (a) and (b). 
Provision of Government accommodation 
to civilian employees in Defence Establish-
ments is not a condition of their service 
Even so, by way of a facility. Government 
decided to provide accommodation to De-
fence civilians at 10 difficult stations to 
the extent of 15 per cent of their autho-
rised siienpti. in pha*ts, depending on the 
availability of funds Delhi Cantt is one 
of these 10 stations, but Shakurbasti fe 
not. Information on quarters so far built 
is being collected and will be laid on the 
Table of the House.

(c) No steps are required to be taken in 
this regard as there is no discrimination 
between the Civilian Defence employees 
and other Central Government employees 
in the matter of allotment of accommoda 
tion from Estate Office, provided they are 
entitled to it; employees of offices located 
in Delhi Cantonment and Shakurbasti are, 
however, not entitled to such accommoda-
tion, since their offices are located outside 
the jurisdiction administered by the Estate 
Office.

Bringing Canteens Employees of Defence 
Establishments at par with Government 

Employees

5362. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to 
state:

(a) whether any final decision has 
since benn taken to treat the canteen em-

ployees of the various Defeace estabtysfe. 
ments at par with O orew m ft employees; 
and

(b) if not, the reasons tot the M nef

THE MINISTER OF STATU Vd B- 
PENCF. PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VHftTA 
CHARAN SHURLA): (a> and (b). It ft 
not possible to put the canteen employees; 
at par with Government servrtn‘s Ho*** 
ever, the question of granting them m an  
concessions or allowances is under the ac-
tive consideration of Government.

Increase In carnal leave of Iudiurtrial 
Employees of Defence

5363. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to 
state:

(a) whether the Casual Leave4 of the 
workshop stuff of the Railway Depart-
ment has been increased from 7 to 12 
in a year with effect frm the 1st September, 
1971 as a result of the decision of the 
Arbitration Board under the Scheme ot 
Joint Consultative and Compulsory Arbi-
tration; and

(b) if so. whether the same benefits 
have not yet been extended to the indus-
trial employees of thj Defence Depart-
ments?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(b). The workshop staff on the Indian 
Railways have since been made entitled to 
12 day*’ casual leave in a year. The 
industrial employees of the Defence 
Department continue to be entitled to 7 
days’ casual leave in a year under the 
"Civilians in Defence Services (Indus-
trial Employees) Leave Rules, 1954

Implementation of. Reconuneadaltns of 
Second Pay Commfofcrn

5364, SHRI S, M. BANERJEE: Will
the Minister of DEFENCE be pleased, jto 
stale:

(a) whether his Ministry has not yet 
implemented the recommendations of the




